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CENTRAL ADMINISTRATIVE TRIBUNAL; JABALPUR BENGH,; JABALPUR

Original ApplicationNg. 745 of 2004
Japalpur, this the gth day of October, 2004

Hon'ple Siri M.P. singtp Vice Chairman

ashok Kumar Dixit, S/o,., Shri

Ram Lal Dixit, Date of birth 8,5.65,

Conse rvator Agsistant Gr, I, Archeological

Survey of India,l R/0. S5l Dwarikapur Colonye _

Near P & T CGHourcha, Bropal, - weeo Applicant

(By Advocate - shri V. Tripathi)
Versus
1. Union of Indig, through its

Secretary, Ministry of Tourism
and Culture, New Delhi,

2e The Director Gc—arieré.l,~ Archeological
Survey of India, Janpath, New Delhi-Ol..

3.  The Director (Administration), Archeological
survey of India, Janpath, New Delhim(0 1. ‘

4, The Supe rintendent, P.rcljlelog}i.cal E‘xlrvey of
Ingia, Bhopal Circle, Blopal. .ees Respondents

(By Advocate - shri KN, pethia)

- O RDER (Oral)

By Ml.P, Singh, Vicfe‘ Chalrman w

By filing this Original Application the applicant

has sought the following main reliefs 3

wiii) set asige the impugned order dated 29,4,2004
Annexure &=2,

(iii) conmand the respondents to pay all conse=-
quential benefits as if the impugned orcer dated
59,4,2004 Annexure A-4 is never issued to the

applicant,"
T2, Heard the learmed counse'l for the parties,
3 The learned counsel for the ‘applicant stated that

the respordents have passed the order for recovering the
al cngwith penal interest of RS, 2,134,715/~ =~ .=
amount of RS, 2,00,000/=/in 32- instalment of ks, 7 4500/~

per month fram the salary of the applicant, The applicant



has filed an appeal (Annexure A~g) to the next higher

authority requesting no't to make recovery from his salary,

He states that the appeal is still pending with them, He

Pas also submitted that he will be satisfied if directions -

are givgr; to decide his appeal within a time fraxﬁe manner
en

and till/the respondents be restrained f£ron making recovery

from his salary.

| 4, Mr, Pethia, who is present in the court on behalf of
the respondents stated that he has instructions from the
respondents to oppose to any directions given by the

Tribunal against making the recovery.

5, Taking * <. over all view of the facts and circumste
ances of the céée,; we deem it appropriate that ends of
justice would be met, if we direct the respondents to
consicder and decide the appeal of the applicant Annexure |
'A-G%D by passing a speaking, detailed and reascned order
within a period of 4 weéks from tfle date of receipt of a
copy of this order, We d so accordingly. The Registry is.
directed to give a copy.of this order.as well a copy of the
petition to the ieamed counsel for the respondents, It is
mage clear that no recovery will be made till the appeal

of‘ the applicant is disposed of, if not already decided.

6 Accordingly, the Original Application stands

disposed of, NO costs,

(Madan Moban) | (1 Q%'Lr\lgl)

Jugicial Member » Vice Chairman

"SA“ e ~ 8 e .;.:“,-,...A.....-vﬂ-" l?:)- ?I:Y: 1A K\\ M \;\\\C/\






